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No. F-24-06-2017-One 10.—(1) WHEREAS, on 6 June 2017 at District Mandsaur due to use of force during spread
of violence in agitation by agitators, incident of death of 5 persons has occurred:

(2) And wHER.éAs, the State Government is of the opinion that it is necessary to appoint a Commission of Inquiry
for the purpose of Inquiry into the following matters of public interest, namely :—

(H Circumstances under which that incident took place?

(2) Whethcr the force used by police was reasonable under preva'i]ing circumstances or not? if not who
was respobsible for this? :

3) Whether district administration and police administration has taken timely and appropriate steps
during the prevailing circumstances and incident?

(4) Suggestion to stop repetition of such incident in fature,
(5)  Such other matters which are incidental o inquiry,
(3) Now THEREFORE, in exercise of the powers conferred by Section 3 of the Commission of Inquiry Act, 1952 -
(No 60 of -1952), the State Government hereby appoints a Commission of Inquiry, consisting of a single member
namely Shri J. K. Jain, retired High Court Judge to Inquire into the aforesaid matiers of public importance,

(4) The Headquarters of Commission shall be at Indore, Madhya Pradesh,

(5) The Commission shall complete its Inquiry and submits its report to the State Government within 3 months
from the date of publication of this notification. '

No. F-24-06-2017-One 10.——WHEREAS, the State Government i of the opinion that, having regard to the nature
of Inquiry to be made and other circumstances of the case, all the provisions of sub-sections (2), (4) and (5) of the
Commission of Inquiry Act, 1952 (60 of 1952) should be made applicable 1o the Commission under this department's
Notification F 24-06—2017-0ne-10, dated 12th June 2017;

Now, THEREFORE, in exercise of the powers conferred by sub-section (1) of the said Act, the State Government,
hereby, directs that all the provisions of sub-section (2), (4) and (5) of the said Act shall apply to the said Commission, ‘
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